
BEFORE TTM NATIONAL GREEN TRIBLINAL

WESTERN ZONE BENCH, PTINE

oRIGINAL AppLrcATroN NO.18l oF 2023(Wz)
Hridaynath yashwant Tawade ....... .. Applicant

VERSUS

Union of India & & others ... Respondents
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ORICINALAT,I'LICAI'TON NO. IfII $II 2TIZSWZ

' I{ridn}nuth Ynslfint Tnrvnde --Applicilnt

ver$u$

1, Union of India, Nerv Selhi

2. Central Pollution Control Board

Nerv Dellti

3. City and Industrial Developrnent

Corporation of Maharashha Limited

4, petroleum and Explosives safety organization

Navi Mumbai

5. Department of Forest State,

Murnbai

6. Mangrove Cell, Office of the

Additional PrinciPal, Chief Conseruator

Of Forests, Mumbai

AFFIDAYIT [-N REPLY ONB$.HA

I, Sagar Shankar Mali, Age - 39 years, Working as Assistant Conservator

of Forest, Panvel Forest Division-Alibaug, District: Raigad, hereby solemnly

affrrm on behalf of Respondent No. 5 & 6 as under :-

l. I say that I have read the copy of the Original Application along rvith its

exhibits. I have also perused the relevant rscord maintained by my office witfu

relerence to the subject matter of the present Originnl Application, and on the

birsis of the said record, I am filing thc prcsent Affidavit-in-Reply to the above

Original Application. i say thnt I am filing the present Affidavit for the limited
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t-l'3Y
puryos$ of opposing thc sdmission of the Original Application an4 for

opposiug the grant of any ad-interim/interim reliefs in fuvour bf thc Applicants

and I crave lenve of this Hon'ble Court to file odditional affidavit, if so required,

I sny lhat thc contcntions, which urs not spccifically dcnied t;1,#d-qlp

ffrdavit-in.reply,shouIdnotbgcorrstrucdascnncImission:,dffi'

stnilt'ry bodies to issue Directives to be followed while setting up of fuel

statiorlpetrol pun:ps in any area of any planning authority and to direct the

Respondent No. I to carry out a realisfic and detailed srudy and file report with

regard to the setting up of Petrol Pumpffuel stations which have been set up

rvithout follolving the valid and substantial directions of Respondent No' 2'

RespondanrN:.4,RespondentNo'5andRespondentNo'6andappropriate

penalty be levied against such ening authorities rvho have not followed the

directives of the Respondent No. 2, 4 and 5 and to quash and cancel the tender

floated by tha Respoudent No' 3 by way of Scheme No'

MM/FUELSTATION/2 021-?2to setup fuel station/ Petrol pumps on the sites'

3. With reference to the para Nos. 1 and 2, the contentions made by the

applicant in this para is introductory and informative, hencs no cornments.
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4, With re{brence to the para No. 3 and 4 the contentions therein relate to

x[re Respondent No. 3 i.e. CIDCO, therefore, no rcsponse is requirecl'

5.lVithreferencetotheparaNo.5,Isayandsubrnitthat,thesanerelatcsto-4F""tt-\':'

-$\|l],Notificationdatedt9,1.20I9andbeinganissueof]awdoes?#m
,,.{_$*.,h\ \iffi* 'r ((-$*t[ffi-lsi

,,ii,/^withreferencetotheparaNo.6and7,thecontenti.,'i,iltr's}-f,,,

il*-r

I

lt#
/""b/ ;ffi

ji-; lrq}.tfiso'

', ,!." /f:.| 
r' ru rwrv'v"vv rv "'v r \.t. Y*-(.i ,i!'

r-'):' // \:'*
*;,$r.*:^0r relate rvith this office, therefore do not require any response' 

'\''{l"i}'j# 
'' 

'

7, \Yith reference to the para I'lo' 8, the

and also not relate to either Respondent No'

response is requirsd'

contents of this para is inforrnafive

5 or ResPondent No ' 6, therefare no

g. with reference to the para No. 9, relafes to the Respondent No'2 i'e'

Central Pollution Board and guidelines issued by that Board and requires no

response.

9. With referen06 to the Para No.l0,I say and submit that, from among the

ptrots mentioned in the O.A, only two plots viz. (i) No. 277A Sector-3, UIwe and

fif flot No, C-6 Sector l2-Kalamboli are located within 50 meters distancc

from mangroves. The other plots are not located within 50 metcrs from

mangrovBs. I say and submit that, site inspection of the said plots has been
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q36
canied out on 3,5,2024 and 7.5,2024 slrowing rhe prcscnt status of the land and

accordingly the roports datcd 3.5.2024 and 7'5'2024 were setlt by the Rangc

ForestoffrcersofUranarrclPanvel,districtRtrigncl,stntingthcreinthrit,inthe

saidareai.e.onPlotNo.zTTh.tlrgrcisnocons[rttction.I"Isrctoanncxedand
i" ,A,r-.\ j- .ttn rnrrrr lport dated 3'5'2a24

marketl as Exhibit-l (Colly) is the copy o[sito inspcction re

andgooglcirnagcsnrrdGeo.tnggcdphotbsoftltcsaiclplotsmcntioncdhercin

)Nr/; ;r. copy of tr,. *rtl inspecrion report datcc. 7.5,2a24 is at Exhibit-2

r ^) tlnat thc nlot waS

-i*SO)Plty). In plot No. C-6Iftta,rboli, the site inspection revealed that thc plot was

;; J!:,i'"---' -.--. +t.- nrnr wers enclosed by a wall built of

stone and cement and at some places heaps of mud rvsre found ; acacia trees and

grass were found grou,ing on this plot' To the North of this plot there is building

construction going ol1'

It is subrnitted that, the subject area is not

departrnent, hence if any i*egularity persists, the

taken by the Revenue clepartment or the concern

Environrnent Protection Act' I 986'

10. With reference to the remainder of the O'A' there is no response reqrrired

as the contents do not relate to the functions of the Respondent No' 5 &' 6'

Fossession 
with Forest

action regarding it call be

planning authoritY under

Hence it is requested that, Respondent No. 5 & 6 may bs omitted from this writ'

Henue, this affidavit in rePIY'

$ w
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Solemnly affirmed at

This Z-tday of Febru un,,lo?I)

$qd;r Shankar Malil

Assis t{nt Conservator of Forests

fi"erritorial and wildlife ),

Panvel, Distnct: Haigad

DTPONENT

I ldentify ths Deponent

Clerk to

Cla, the Government Pleacjer

Appellate Side

High Court, Murnbai,

,
t.

1::'

Drafted and Settied by

ffiffr#frE rr{r

Lqw
I to\- \

PRAI',LLA v' *lilJi'S lj
ADVOC,qTI & r.{OTARY

GOVI., OF INDIA
1 O, "l-(eSlrg,7 Vasant,.

Cpp. OIC lalrsildCr OffiL:t,F€rnvel. Dist R;ioad
IOIE n .B n 

.[Lr c r.]Tii I ii$qr sr.N,o --lg/fu;;,
? rl Fffilo$

.$,,'.
_,:; t .it

VIINIFICATION

I, Sngar Shalfuor Mnli, Age - 39 ycars, Working ns Assistant Conscrvator

: uFforrrt, Panvel Forest Division-Alibnug, District: Raigad' duly authcrizcdby

-^"4e.r^.:.d' 
^,r",,",,,.;iii;j$ * fu;,;_*;irl ".....,,.,..,,,,,*o,or:,,ii ii,i*..'.;,.,
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Orlglnal applicatlon No. g(9 ol ?o?$ wZ

Hridyanath Yashwanl Tawade : Pstitloner

Versus

Union of lndia & others ; Hespondent
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Nn: outrvor d }:-ro.Allnnd/ti ? /z{r2,r-rs

J'a,

Tlrc Drpnty conserv*tor of [rorc.$ts,
r\libnug.

Tlrouglr :* T"he Assistnrlt: Conservator of ltorcsts, Ilanvcl,

\,1 ul 0

Diltccl;

Zone

: Pctitioner

Subject t- Befbre the National Green tribtlnal

Original npplicntion No.l 8l of 2023

I-h idyanath Yashrvant Tawade

Versus

Union of India & others : Respondent

Reference:- 1. Outward No..B/11/SurveyNy PtJ276/ Dt. 26.04.2024 af
Deputy Conservator of Forests Alibag

Respected Sir,

According to the above mentioned subject mafter It has been conveyed that for

the preparation of the draft by the Forcst Department, in the petition filed at Hon'

National Green tribunal west Pune., the said petition is related to the exploitation of

mangrov*s and intertidal nrea the fucl pumps being set up directly in the vicinity

of school *rd ctljoining the resltlentinl area in ncrv Mumbai' Report should be

submitted. Accordingly following report is submitted regarding the said area after

conducting physical visit dated on 03'05'2024'

,,?/- c,oilt, . .,

Western

rvz

Covcrnmfi I t o I N'l nhnrnsh trn

officc of thc llnngs lr*rcst officsr', urnn
At ;rost i .ln$nl, 'l'nl.llrnn, lll*l,ltlrlgrrtl,.f l(12(16
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The sald area is ul'
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ii;ffii; not adiacenr to

thc area of the forest

Departn:ent also outs ide

50 me,ters buffbr zone

from the mangrove,

vittuffi
,Scctor *nd lri;" I,lttu tl rie.$

UIve
277A I'lnsffi

\trtustt tn{urflrrr]vu hos hssn
pairttucl out {lt 30,ti7 rrtclcr
distilnce
$outh: A dirt roncl lor trafljc
and $s{l lvn{cr flr'cn ucros$i thc
rond
Nnrth * f- & J" Conrpflny

UIrv
PIot No^$4 -J East - Building Construction

\Vest- Tar Roacl
South-B ni Iding Construction
Nortlr - Road

Pushpiknagar,
SectorS,
PIot No"0l

fhilaid area is under the
jurisdiction of CIDCO"
And it is not adjacent to
the arca of the Forest
Departrnent also outside
50 rneters bufftr zone
fi'orn the rnangrove

East - Tar Road
West- Construction lvorks
South- Open plot
I.Iorth * Tar Road

Enclose: As above.

(N.G.Kokare)

Range Forrest Ofllccr

Uran
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Today Dated'03/5 f2a24 mnge furcst ollicers u*n, Foresrer Dapori, ForesterGharapuri' (additionnl clrnrge) Ivlangroves, Forert ffunrcr (mangroves) uran went to AtPost'vahal a*d Pusltp*lcnngar regurrling xubmi[ing rcport. In rcspcct to the Ferition
filed lvith tlre Natiottnl on:cn Tribunnl west lrunc, the saicl pcfirion is related to
cxploitation of mnngmves nnd irrtertidol arcn, lhc fucl pumps bcing sct up 4irectly in
the vicinity of school nrul adjoining thc resiclcnrinl arcr in new Mumbai, In respect of
the above'menlioned subject At- Ulve Sector- 03 llot No-266/A to rhe Easr -Tar Roacl,*\... \Vest mangroves observed at 30.8?-nreter clistance, to the south. Tlre dirt traffic road

;-t\ntl sea $'ater across the road. And to the North L and T Company, Also, there is no
,'-+. \ t-onstruction in tho concerned area.

i',i:.liI /.qAt Road, South- building construction, North-Tar Road. Above mentioned area is jn

iii -,/C;.,lttisdiction of CIDCO. Also not adacent to the forest area and outside of rhe 50 metErci -,'Ciidurls0lctl0n 
ot CIDCO. Also not adacent to the forest area and outside of the 50 metEr

6 :: ::,i buffer Zone from mangroves.

=)':1"''-- AIso -Pushpak Nagar Sector-8 Plot No,l0l At - Dapoli to the East - Tar Road
West- ongoing construction work South- Vacant Plot and to the North Tar Road. As
above mentioned, area is rvithin the jurisdiction of CIDCO, Also not adjacent to the
forest area and outside of the 50 meter buffer Zone from mangroves.

As above site inspection report is prepared kindly for your submission.

Date: 03105/2A24

Place - UIwe.

THUE TRAN-I $LrrTl0N
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BEFORE TI{E NATIIJONAL GREEN
TRIBLINAL, WESTERN ZON E, PLTNE

original Application No.1g 1 of 2023

In the matter of :

Hridyanath Yashwat Tawade

Versus

tJnion Of Indi a & others

Applicant

Respondents

Reply Affidavit of Respondent No.5,6

DATED 2ft February,z}2l

D.M.GIJPTE

ADVOCATE FOR RESPONDENT
NO.5,6

3,LAXMAN APARTMENT

25126, OLD TOPHKAHANA,

S'NAGAR, PLTNIE - 4II OO5

MOBILE :9422317884

email : advg upte@gmai l. com


